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for the Scheduled Caate8 prepared by 
the States. The Special Central As-
sistance is an additive to the State 
Plan And programmes for the Schedul-
ed CUte. and does not tollow a 
acbematic pattern for ,pecitlc schemes. 
It is for the totality of the State's 
eftort in the Special Component Plan 
for the Scheduled Castes. 

Pension to freedom B,hten 

2250. SHRI F. H. MOHSIN; Will 
the Ml.nlster cf HOME AFFAIRS be 
pleased to state: 

(a) whether, during the period of 
Janata Party: Government many free-
dom fighters were deprived of their 
pension on the ground that they haV2 
not produced jail certificate to prO-Ie 
their sufferings; --(b) whether such of the freedom 
fighters who could not get the jail 
certificates (as records haVe been des-
troyed during British regime), could 
produce certificates from Legislators 
or ex-Legislators to the effect that 
they suffered jail along with them for 
the period of six months; 

(c) in how many cases. pension was 
stopped or cancelled by the then 
Government and whether they have 
been restor~ now; 

(d) whethur sufficient publicity has 
been given for enhancement of pen-
sion and removal of income limit, etc. ~ 

(e) the nUn'ber of freedom fighters 
getting the pensiOn at present and the 
number of cases still pending; and 

(I) the estimated expenditUre per 
year On that account? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAmS 
(SHRI YOGENDRA MAKWANA): 
(a) The title to Central pension is de· 
termined on the basis of the criterion 
prescribed and the documents furnish-
ed by the applicants and in consulta· 
tion with the concerned state Govern-
ment. The claims of only those ap-
pliCAnts have been rejected. who had 
Mt furnished the tull and requisite 
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information Or on review of their 
cues or otherwise not fOUnd concl1.l-
sively el.igible under the rules gcr/ern-
ing the grant of pension. 

(b) Yes, Sir. 

(c) Freedom Fighters Pension pro-
visionally sauctioned are suspended! 
cancelled when a strong doubt ar~ 
about admissibility of pension on one 
Or more of the following grounds:-

(a) AppliCant is not a genuine 
freedom fighter. 

( b) Suffering is less than six 
months. 

(c) Sufferings not in connection 
with freedom movement. 

(d) SubmiSSion of false docum.en-
tary evidence. 

(e) Internment/externment/aos-
condence is nOt supported by 
docun·.entary e·;idence. 

(f) Annual Jross income from all 
sources was more than 
Rs. 4999 which was the pres-
cribed income ceili~g until 
1-8_1980 frOm which date the 
income c€:iling has been re_ 
moved W1der liberalised pen-
sion. 

As on 1-11.1980 pension was sus· 
pended in 5,934 cases and cancelled 
in 1055 cases. Pension has been res-
tored in 1235 cases. 

(d) Yes, Sir. 

(e) Out of 2,49.768 applications re-
ceived from the freedom fighters :is 
On 1-11-1980. pension has been sanc-
tioned in 1,18,.965 cases. No applica-
tion for the grant Of pension is pend-
ing initial SCl'lItiny. 37,343 oases stood 
as "filed" fOr want of documentary 
evidenCe from freedom tighter s andl 
Or reports from the concerned State 
Governments. As soon as the requir-
ed information is received, the cases 
are finalised and pension sanctioned 
when the cleiD) is adequately ~b
llshed. 

(f) About as. U.S C!'OIW. 




